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Application No ................ ................................... of 200 

Applicant (s) ....................................Respondent(s) 	 ....... 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Q cco 

Cirdcr dated 30.4.2004 

!-Iearu Stri i-.L)-as, learned counsol for 

the applicant and Shri R.C.Rath, learned 

Standing Counsel(on whom a cy of O.A. has 

been nerved) appearing on behalf of the 

ionponCeflts and perused the recoras. 

It is the case of the applicant that 

:hi1e working as Head Signulj,3alasore was 

rendered surplus and consequently was redeploye 

fl5 Sr.sn Gua,aiesoi:c1  -.:Ltb. efc:ct frOr; 
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ORDERS OF THE TRIBUNAL 

27.4.20010 .aw b 7 OrUa.L dated 2 .4.2OQ4(niiexure-

3) the Respondents have transferred bAd posted 

him at Kharapur under C1-C/1<:G? in bs existing 

capacity.scale and pay on administrative 

interest against an existing Vacancy. Aggrieved 

by this order, he has filed representation 

iated6.4.2004 before the Sr.Divisional 

perations :11anager,(Res.ico.3) praying therein 

for his retention as r.Asst.Guards, 3alasore. 

It has been submitted by the learned counsel 

for the applicant that the said representation 

hasnot yet been disposed of. This being the 

fact of the case, in our considered view, it 

woulc meet the ends of justice, if we issue 

direction to Res.3 to dispose of the said 

-representation of Lhe applicant Within a 

period of three weeks' from the date of receipt 

of this order. Qr3ered accordingly. 

;;e make it clear that in Cse tho 

applicant has not yet been relieved from his 

present post, he should not he relieved till 

the representation, as aforesaid, is disposed 

of by 1--Zes.3 within the tine stipulated above. 

the Q.A. is disposed of as above 

at the stage of admission. Po costs. 

Send. cpies of this oler along with 

copies of the notice to Respondents particular1 

to Res.3for compliance and free copies of the 

order be giron to both the sides. 	) ( 
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